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IN THE CENTRAL ADMINISTRATIVE TRIJUHAL : HYDERABAD BEMNCH
AT HYDERABAD

0A.Mo. 91 Iq q Date of Order: 2841999

1. T.PFratap Kumar

2? P.Anos ves Apnlicants

AND

1. The Divisional Railuay Manager,
South Cantral Railway,
Vi jayauvada,

2. The Sr.0ivisional Personnel Officer,

South Central Railway, o
Vi javawada. ... flespondents

Counsel for the Applicants - Mr.K.S5.Murthy ,Advocate
Counsel for the Respondents - WrTU.Rajashuar Rao,SC for Rlys

CORAM:

THE HOWN'BLE MR.JUSTICE D.H.MASIR : VICE-CHAIRMAN

THE HON'BLE MR.H.RAJENDRA PRASAD : MEMEER (ADMN )

DRDER
(per Hon'ble Mr.H.Rajendra Prasad,M{A)
Heard‘ﬁi}K.S.Nurthy, learned counsel for Applicants
and Wr;U.Rajasmuar Raoc, learned standing counsel for R

Respondents.

The grievance of the Applicants in this 0A, and
the points raised by them have been duly examined in
detail in DA.Wo.1509/98(& batch) and certain directions
were issusd in those cases. Resultantly, the DRM's office

has issued a list ogf 29 gfficials and asked them to be

.



in resadinass to taks the written test for the posts

of Junior Loco Inspectors to B held on 22-5-99

There are no new issuss involved for examination
at this stagef The present applicents were not included
in the said list apparently because they are not parties
to the earliar_OAsf Since, however, the principle
governing this issue has already been degcided in the
OAs disposed of earlier the same shall have to be

applisd to this case as well.

It is, therefore, directed that a supplementary
list of candidates covering the present applicants be
issuad alarting them to be in readiness for the proposed

test on 22-5-39, provided they have already applied for

the same, and if they are eligible in all other raspects.

Thus, the DA is disposed of. o costs.

/ﬁa 1 "y L e

(H. qAJEn- PRASAD) (JUSTICE D.H.NASIR)
Membaer (A) Vice-Chairman

Bated: 29th April,1999
'SA (order dictated in the opaen court) ﬁhq&
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1. HDHNJ T TYPED, 3Y CHEICKED BY
' . ComMPARID BY APPROVID BY

/A;%f‘ HHR? M(A) : I
37 ums3o m(3) THE CENTRAL ADMINI STRATIVE TRIBUNAL
o RERSE TR | HAYDERAB D BENCH : HYDERABAD.

d/”qf (A) il , THE HON'OLE MR.JUSTICE D.H.NASIR

-.- D.R.
é///sf’ CPARE ' - ~WIGE = CHAIRMAN
K h THE'HON'BLE MR.H.RAJENORA PRASAD :
_ " MEMBER -(A)

R.R.RANG
mecr (A)

- A THE HONABLE

THE HON'BLE FMR.D\G+JAI PNRAMESUAR
sanzr: 240§ .
- _ . ’ — 7 .
- ~ .iorpER A JUDGEMENT :
. , i
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